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. . g 2lAnnlicetion ‘\Iﬁ)_,____“h?}_}g LS8

2. MiBs Fetition po, /

3. Contemut Fetition No /
4. Raviow Application

, NO.M_________,__________W/
Applicant(S). Sonnd ' P ot v

(5). 3 MF’Y I pednd, | vsamion of India & frs
Advocate for the Anpl 1 7 \ '
¢ qpllcamts...f*.lﬁ* lQ . 7.,
" ‘ '.11'..‘O!M.j.’:t.lﬁ.‘..b“cf’j.‘..‘...'

B ';!:. e e e, . .

‘:‘L M » . L] LA B * * + & @&
.'.’ﬁdvocate. for the Respondant (s, |
ot ot the fagistey Tt
%R of tho oy

‘!—-“ . ,. : - .
ARl application s 10 torm
15 Lidw CUF. for Rs. 50,
d;pfi,.-;.,; vide 1P

28.10.2007 Present: The Hon'ble Shri Khushiram, Member (A) -
j

QThe Applicant is contractual employee

Hel Q... ] working in the ICAR for NEH Region, Arunachal

B el ' i His servi

. Reg»-mwwél Pradesh Centre, Basar and his services has been
Jelilieds Goe o terrr§.noted vide order dated 27.09.2007 with
0 ‘(Y\ Vs 1ue DR YIS N effq;:f from 31.10.2007 (AN). Applicant seeks stay

of this order on the ground that the vacancy
caysed by termination of the Applicénf will again
be g‘"llied up by another contractual employee. In
supgport of his contention, leamed counsel for the
Applicant relied on a decision of the Hon’ble
Gc?uhafi High Cour’r passed on 19.08.2002 in Civil
nge No.5864/1998 in the case of ICAR vs. D.
Kdmar. . THe Applicant is directed to file
!

represenfcﬁon élong with the copy of the above

jt.??jgment before the Respondent No.4 not Iater

Eal . |
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) Contd.
: 23102007 S |
B PG T ’ _than_25.10.2007 who will dispose of the said

- representation Before 31.10.2007 in fhe'ﬁgm of
the Hiéh Court,Jude.ent éifed above
The O.A. is disposed of accordingly. No
o - | «‘B | o o éosfs. »Cop‘)y. of this order shall be. giveh o the
- U‘W(J(‘P( _ , o Ieam~evd‘co;unsel for the Applicant.
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL .
S GUWAHATT BENCH -

Title of tfie'cﬁse Ty C0.A. NcJ.x2L78 of 2ad7
HBetween v

B

Shri Sanjay Humar Tripathi cenrnan e Applicant. ~
M . AN
rd

A

AND S o .
sreensnaiees Respondents.
‘ 5YNOPSIS S L
The applicant is presently working as Junior Field

' %

Assistant bn  contractual hasisw'TiI; date he has nearly.

completed 2 years of service under ‘the respondents.

Although, he wasfappgjnﬁed on contractual basis he duties he

is discharging is perennial in nature. The caore issued

invelved in the inétaht'oniginal application relates to non .

i

issuance of call letters t the applicant for the varimqé -

\

posts advertised under the Tndian Council of 'Qgriﬁuifurﬁlx

H .
Research and nbt‘ébnﬁidﬁring him to be ih service candidate
giving him due rglanatian of upper agé Eimitn ;Furfhérmore,
respondents being piqqed.bylﬁhe fﬁeé&;nt atﬁempts af the
applicant fo%‘?egglaruﬁelectign in TCAR,_mith & qlfeﬁimr'

motive issued théfimpugned order dated 27.9.2007 termiﬁating

vt

the service of fhé-appiidamt without there being any valid"

reasons, although there exists several vacancies under the

. : . ¢ . .
regspondents o sccommodate the applicant. . N

\
]

Hence, lefi with no option thevappliﬁant.has cmme,uﬁde#y '

the protective handﬁﬂ‘mf'vthe Hmnfble Tribunal ﬁeéking

redressal of his grievances,
. 1 . ’

Herce, this application. 17N .

-ty
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REFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
BLWAHATI BENCH.
Title of the case O.h. Nm,.,S?%%aar,au of 2ae7
Retween ‘
: Shri Sanjay Fumar Tripathi racaba e mnn ‘Applidamth
Undon of India & onr , ssanaxnwsaea.s AEEpondents. )
o LIST OF DATES
Yol 15,88, 2005 - fAdvertisement issued for Juhiqw
. .
Field Assistant  to be filled b
- I b a*» is.

o contractual {Anmexure—- A1),

letter offering appointment az Jr. Field

Aesistant. {(Aonexure- A/7),

Applicant ﬁeporﬁed thity .

ﬁdvarizsumwnf froar fr“1nznq Assistant

(T-3). (Annexure~ A/

e IR

Brigina! App lication Ne. 22887 filed.

Order directing the respondents to allow

the applicant to participate in the

selection giving upper age relaxation.

(Arnexure— /43,

Interview held for Training Astt. (T-3)

Advertisement for Farm Manager in

Natiwn%l Fesearch Centre in Yalk, ICAR,

Dirang,

ﬁppl1r ction through Joint Difectaor.

-

fpplication to Director, MRC on Yak,

Divang.

Impugried order of termination. (Anex-As5%)

B

W R
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GUWAMHATY BENCH
Titie of the case @ 0:-A. Nm....gg;Egg.. of 2887
Betuween
Shri Sanjay Humar Tripathi  .cccaasa .« Bpplicant.
- AND
Union of India & ors sacnsanoecsns Respondents,

I_N_ D E_X
81.No. Particulars Page No.
1. " Application 1 to V4
2. Verification . 1§
3 Annexure—-ANA we e 1L
4, . Annexure-8/2 N ¥
5. Annexure—-Als ceas 12 - 20

b, Annexure-Aly can e 2y - 23
7. ‘ ~ Annexure-Alg e 924

5o I 36 Ko 26 K W 36 36 K K 30 K KA 23636 20K H A WK H P K e Ko W WK K HURRLEK

Filed by : éﬂg 7 Raegn.No.

File sDa:vprivatesstripathi Date : 12.10.0%
16
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O TN THE CENTRAL ADMINISTRATIVE TRIBUNAL::
' GUWAHATI BENMCH

(An Application under section 19 of the
Administrative Tribunals At 1983) .

, 0.8, No. 2.7 9 af DHE7.
BETWEEN ’ o S

et S )
\

sl Sanjay Fumar Tripathi,
. Junior Field Assistant,
: I1.C.A.R. Research, Center for NEM Region
- Arunachal Pradesh Centre,
. Rasar-791181.

! v

ereene Applicant

ND ‘ 3 ,

1. Union of India, represented hy the Secretary ta the

Government of India, Ministry of fAgriculture,

Frishi Bhawen, New Delhi-1.

N
2 Indian Council of Agricultural Research,
Erishi Snusandhan Bhawan, Krishnae Marg, |
Pusa, New Delhi-118812.
, !
E The Director Beneral,
Indian Council of Agricultural Research ICAR,
CErishii Anusasndhan Bhawan, kErishna Marg,
Pusa, New Delhiwllﬁﬁlﬁg .
' . ,'7
4, The Director,

Indian Council mf Agricultural Research,
TCAR Research Cmmmlgm for NEH Region,
Umroi Road, Umium ~ 793163,
District: East. Khasi Hillés Meghalaya.

1

B>
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5. ‘The‘Iminf ﬁirectmr,'v | '
Indian.ﬁaundil éf'ﬁgricultmre R@aéarchg !
ICAR Research Complex far NEH Region,
Arurrachal Pfada%ﬁ Centre, Basar,;
Wast éiang Diéﬁnm7?11@1,Iﬁrunéahal Prédmﬁh;

N .unnn..Respéndenfﬁ
- ‘ DETAILS OF THE APPLICATION
1. Particulare of orders against which this application is

STt

This application is made sgainst the order dated’

27.9. 86887 terminating the service of the applicant from the

post @af . Juniogr Field Ppegistant, Indian Council « of
Agrimulturai Research— Regional Centre-.  NEH rﬁégiqn,
Arunachal Pradesh, EBasar. , N

5. JURISDICTLON:

au

The applicant declares that the subject matter of the

application is well within the juriﬁﬁictign of the

v

instant
Hom ‘ble Trihumalh‘

3. LIMITATION:

~

The appliéant further declare that the application is

-

well within the limitation period pvescvibéd under  Section

=1 of the Administrative Tribunals Act, 1985.
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4., FACTS OF THE CASE
4;1 That the applicant is a citizen of India and he is

presently morking as a Junior Field Assistant at the Indian

Council of Agriculture Research Complex for NEH Region,

’

Arunachal Pradesh Centre, Rasar.

\

4.2, ‘That the applicant is a Science graduate in

e

Agriculture (B.Sc., ‘égriculture); The Indian Council of
Agricd]tural _Rezearch (herein after refered to as ICAR)

ﬁublished an advertisement dated 13.8.2883 in the  Arunachal

)
’

Times inviting applicatiﬁns fmr»the ‘unreserved post 5mf
Skilled Field Assis%éhﬁ to be filled purely on cmntractdal
bhasis under -differenf projects. In fhe advertisement tuwo
categories of posts were mentioned viz. Juniér Field

Assistant and Benior Field Qésistaﬁt.=Far . the posts  of

Junior Field Assistant the qualification indicated was

Bachelor of Soience in  Agriculture or Hmrticultﬁre or

Forestry or any other allied subjecis. The,advertisement did
not mention any périced for which the posts‘of BQkilled . Field

i

Assistants will be ‘filled upu by ad-hoc/ coﬁtractual
appointmentﬁ.!
CQﬁy of the sdvertisement  dated
13.8.2ﬁ95 published in the Arunachal
Times is aﬁﬁexéd herewith énd marked
as ﬁnnexure; Q/i.
4.3, ThatAsinc; the applicant wa; eligible to apply fé
the posf of  Junior Field Assistant, he submittéd his
application ana after the screening he was selected for the

post of Junior Field Assistant on contractual basis at ICAR
3

-
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Researﬁh Complesn, ﬁrﬁnachal Pradesh, BRasar. The waiﬂﬁ '

Director, ICAR‘Reséarch Cuhplex, Ar@naahal .P}édﬁﬁh, Basar
wrote a letter dated 11.11,208% vmaﬁiﬁg ‘&n  offer  of
appointment and called'upah the aﬁplicaﬁt ﬁo?repért for duty .
within 15 days from the date of isgue of fhe letter afferiﬁg(
cappointment.

Copy  of the letter . offering

. o Lo ' éppaintment_ato 'ﬁhe gpplicant o as
Junior .Fiéld Aséistant is aﬁnexed
herewith and marked as Annexﬁre~

A2

4.4, " That pursuant to the letter dated liuiluzﬁﬁﬁt‘ the
applicant bepdﬁtéd for ‘duty on 13.12.2¢85% to the' Joint
‘Directer, ICAR, Arunachal Pradesh Centre, Basar. Since then
the applicant ﬁas b@eniwurhing in the aforesaid'capacity and
by now he-has ﬁeafly co@pleted 2 years of service as -Junior

BN
Field Assistant.

4.5. That the Respondent No. 3, o 2.9.2646 issued an
védvertisement noQ;RL(R) KVE /2688672 4 inviting- applications
from Indian Citizens for varinus'pogté in Hriéhi. Vigyan
Fendras undenr theEICAR,;mhich included the post of Training
Asgistant( T-3) in;the &iscipline of. Agricualtural 'éxténsion
“and  Farm Management.ﬁéince the applicant has the required
qualifications for the aforesaid poéts, he; applied
separately for Training Assistant in  the Qiscipiine ;6f
Agricultural Extension  and Fdrm'ﬁanagement. It is statedv
that the adv;réisement dated 2.9.2006 ptovided the maxi@um
ége limit of 38 years for the T—3.catégory:pmst5 as on ‘the
o 4 _ - :

N\

[y v

b
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last -date for receipt of application i.e, H.10.2686., It is
worthwhile to riote that 4n the aforesaid adyertisement under
the headiﬁg general instructions it was prov;ded that no
upper age limit will be -apﬁlicable  for serving ICAR
employees. The date .of birth of the applicant in his
matriculafiaﬁ certificate is lﬁ.ﬁ.zﬁﬁé. Therefare, on
9. 16,2666, the épplicant was approximately 3¢ years 1 month'
2¢ days old. |

A copy of the advertisement. datecd

2.9.2886 is  annexed herewith and

marked as Annexure- A)S..
4.6. That pursuant to the advertisement dated 2Z.9.28d6
call létters were igsued in éhe last week of December, 2086
and the interview was scheduled to be held on 17.1.2887. The
appiicant més not issued with any call letter even though hé
was qualified fér the post‘af Training Assistant (T-3) in
the disciplines . of Agri&ultural Extension and  Farm
Management. It is stated that since no‘upper age limit @35
applicdable for serving iCAR_ employees therefore, the
applicant had reasons to believe that as serving Junior
Figld' Assisfant ;t ICAR Research Complex far: N.E.H.Region,
’Arunachal Pradesh: Cehtre, Baéar op contractual basis, he
would be getting the benefit of relaxation with reg%td to
upper age limit. When the applicané did not receive ahy call
1ette}, he made an enquiry in thé office of ICAR at u&iam
and he was informed that.since he was overaged, therefore,

his application was rejected and no call letter was issued

to him.

o
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4.7, . That -being‘aggrieVed-by the aforeéaid action on
the part of the résﬁoﬁdents the applicanf preférred.oﬁiginai
Application No.2/2887 be%ore the Hon'ble Tribunal Qihh ‘a
prayér to rélaﬁ; Ais uppér age limit for the posté m%
Training Assistaﬁt.(Twa.ih the disciplines of Agricqlfurai
Ewtenéian and Farm Management in terms of thé advertisement
. dated 2.9.2806 and fﬁrthérlmith an interim prayer to allow
him‘ to participate . in the selection and appéar in the
'interviéw scheduled to be held éﬁ ;7.£.2ﬁﬁ7. | |
The Hdnfble Tribunal affer hearing ﬁhe ba;ties was
pleaséd to passaan interim order dated 8.1h2ﬁé7 directing
ﬁhe nespondentsﬂto.allbw the applicéntrto participate in.tﬁe
selection andiappearmih the interview scheduled to be held
on  17.1.2687 conzidering him to be é serving ICAR emplbye@5~
ard  also to conéideh him for the selection if ﬁe is

[

otherwise;found fit.
. A copy of the order dated 8.1.2067
is annexed herewith and marked és.'
Anmeﬁure“ AV

4

4.9, ' That on stfength of the lopder dated 8.1.2047,

applicant participated in the selection and appeared in tth_f

interview ' scheduled to be held aon 17.1.28887 but waé not
finaily seletted‘_fur‘appointment to the post of Training

Assistant (T-3) in,the disciplines of Agricultural ‘Extension

and Farm Management.
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4.9. That  the respondents on 38.0.26887 issued another
advertiﬁem@nf'NmnE(R)/Rﬁﬁ@”ﬁ7fﬁdmﬁf?13 inviting applications
from  Indian Naﬁimnalﬁy for the post of Farm Manager in

National Research Center on Vak,,lﬁhﬁ; Dirang, West Fameng

o N

District, ﬁruna;hal‘lPradgsh"'?The applicant ohcoe again
i; submitted his application to the Joint Director, = ICAR
Resesrch Complem for NEH Regiony; AP Centre, Basar for fhe_

i

aforesaid post by the communication deted 9.7.28@7. 1t i
noteworthy tq: mention here that the, Joint Director, ICAR
Remearch Gmmpiex for NEH Region, AP Centre; Hasar for the

reasons best known tG him never forwarded the application of

-

the applicant to the Directar, Natioral Research Centre on

Yak, ICAR, Dirangé Negt Fameng Diétrictn Having come to know
about -this aﬁpé&t of the matter the applicaﬁt ﬁubmjttéd 515
appiication to - the ﬁi;ectgra Natimnal Research Centvg"qn
_/Ya#q ?ICAH,\ Dirahg by the ammthev,cmmmuﬂicétioﬂ whiﬁh waes

culy recéiﬁeﬁ by %h@ affice of IDAR, at Diréng o 11,?;2ﬁﬁ?5'

)

However, once again he was not issued with the ¢all  letter
¢ - .

for the reasons best known to the respondents.

4. 1d. | That . there are reszsons to méli@ve that frequent. .
akfemptﬁ by the &leicaet for fegular selection in ICAR  and
hi=s filing Dﬁiginal'ﬂpplicatimn bef@r@ this Han;ble Tribunal
sgeking age reléxétién to participaté in weg@l@r selectimﬁ,
lpiqued the official respénﬂents én&'.conﬁﬁquently tﬁey
decided té terminate the contractual appa{ﬁtm@nt mf thé
xapplicant.  1Y wag in theée ﬂircumsﬁamﬁéﬁ that the impugned

order dated 27.9.2087 was iﬁ%ue@ by‘fh@ Joint Directar, ICAR

7
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Research Complex for NEM Region, Arunachal Pradesh Bentre,
RBasar terminating the contractual appointment of applicant

w.e,f.o J1.16.20807,

A copy aof the immugned order dated
v Z27.9.2887 iz annexed herewith and

. ’ marked as Annexure-— A/5.

/
4,114, That by the said impugned order dated 27.9.20887

the respondents terminated the ﬁeFvice of the applicant from
Elulﬂ.ﬂﬁﬁ7 without there being any reason. It is noteworthy
to mention here thalt the advertisement dated 13.8.208% along
with the appointment order of the aspplicant  also doesnot
reflect any specific pericd after which his service will
come to an end. There is no reflection of initiating any
disciplinary proceeding against the applicant whatscever for
which his service is to be terminaﬁedn The respondents in  a
most whimﬁicél and colourable manner issued the impugned
order of termination dated 27.9.20687 without there being aﬁ}

-~

reasonable ground.

4.12. That the. applicant begs to state that there
arises’ several vacancies in the ICAR and the Centre is in
need of more quéiified and experienced staffs like'that of
the applicant for its smooth functioning. Tt is Btated that
recently (AN regular emplayees one  Sri R.E. ukla,
Technical Assistant =and ammth@r 8ri Rabul Singh, Fiéld Man
has been transferred to Rajasthan an¢fﬁarnal respectively.
Hence, there arises vacancies and 5uffi£i@nt works fgr
sccombodation of the applicantvin the Ins?itutianu'Theréfmre,

inspite of existence of several vacancies and shortage of

o
A



- TR e~

_—-.-——-'"—J"——-_'*
.—__:___‘___.._.——-—71 N ,1{(’4’11“ 1
St s tas GfRAT
* nauve Tobunal

\ Ceutral Aumitis
\ | ‘ :
* [ : . . 1 2 OCT ’)f‘.'\ |

; : - q‘ﬂ&’aﬁ 2,793
. \ . v t- ti.nich

entpm——

e’

staffs, the termimation of the service of the 'éﬁplicanﬁ
without thkere being any valid reason is contrary +to the
service jurigprudence and not at éll sustainablé in the eye
of law. Although the applicant is serving on ad-hoc/
contractual basis and his sustainability én the institution
solely depends upon the sweet will of the respondents, but
i owing 'to his unblemish service to the satisfaction of all
&mncern' and existence of several vacanciég, the order
termihating the service of thé abp}iqant is totally wuncalled
for samd liable to be interfered with by this Hon'ble

i

Tribunsal.

4,13, That the applicant states that he made several
attempts for regular selection and éach and every time his
candidature was rejected being overaged. Till date no effort
has been made bylthe reépondentﬁ to regularise the services
of the Jr. Field Assistants in the JCAR Research Complex,
Arunachal Pradesh, Rasar py making’ regular appointments.
Rather, the respondents adhered to the method of ad-hocism
énd utilised the service of the applicant and in - this
process when he has crossed the upper age limit to apply for

- any Government jmb, the'respondents are now with some
ulterior motive, by i;suing the impugned order dated
27 .9.208087 made an attempt to ocust the applicant from the
ICAR; and to accﬁmmodate'their blue eyed boys on contract,
which is not at all permissible and liable to be interfered
with by this Hon'ble Tribunal., The hire and ¥ire palicy
adopted by the respandenfs in seeking to replace one ad-—hoc

by another. is totally wncalled Ffor and " same requiréﬁ

Judicial intervention by the Hoqéble Tribunal.

S
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4,14, | That the applicant begslto state that the
respondents have a&opted the method of ad-hocism, as 2z short
cut  to, the normal»reéruitment process 1n  recruiting 'the
various category of staffs and issued the impugned order of
* termination without there being any reason. On 'the other
" hand when the appiicant placed his candidature for the posts
of Training Assistant (T-3) and Farm Manager pursuant to thé
advertiszement dated 2.9.2845 and 38.5.20887 raspectively, he
was not extended with the benefit of relaxation of upper age
limit as provided to the serving ICAR employees. In fact, in
similar fact situation the Hon 'ble Tribunal hed occasion  to
deal with the matters where the same set of respondents
refused to treat the ad-hoc/contractual employees as  their
deparﬁhental candidates in the matter of employment and the
Hon ‘ble .Tribunal while dealing with the same had eﬁpressed
the view that under,any'circumstances said view wof the
respondents are not tenable. In this connection it is stated
that the aforesaid view adoptedigy the Hon'ble Tribunal was
further upheld by the Hon'ble -High Cmurt: It ie under the
fact situation of the case,'the applicant has come under %he
protective hands of thé Hon'ble Tribunal seeking redressal
aof his gfievanCES.
~The applicant craves leave éf the Hon'ble Tribunal
to rely and refer upon the said judgment ét the time. of

hearing of the case.
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4u15,"‘f That thé applicant begs. to étate fhat under the
re%@mndents. theré‘ BTe >§varél vacancies available ‘tm
~5u£tab1y accmmmmdate the,épplicahﬁQ In thié &mnheaﬁimnvit it
stated that Gdungi1 of Scientific and Induatrial'ﬁeﬁ@a;ch {
in short OGIR) and.the IGAR; are selt up by the Goavt. :cf

- Indié 'mith'the?mwle éurpm%@nmf develqpment of the field éf

~

/
Agriculture and related Industries and ae such there is need
' ’ v 7 i

of eupert hands like the applicant. Though there are various

»

projects runniﬁg uhder the said mrganizatian%-ihdepﬁndently;_
but - both the mrganiaatimﬁﬁ share B single set of rules
governing the service cmndiﬁionﬁ of their emplovees. Ih‘ﬁhiﬁ
cofnection mehtién may‘;he macie th%t theré are various
guidelines and ﬁchGMEﬁ.gdverﬁing;th@ matter pertaininé to -

regularisation of the services of the contractual employees

like that of the present applicant and the respondents:
basing on such scheme could have regularized the ﬁ@rvi:ehnnf'

the applicant as has heen dome in case of other 'ﬁimilariy

situated employees instead of forcing him to starvation.

° ~
N
. N |

Th@'appiiﬁantgingpit@ of his best effort could not

place-on record such scheme and a&s such he'ﬁrays Before the

/ .
\ -

Hon‘ble Tribunal for a direction towards the respondents to

-

place those %ch@mgﬁ at the time of hearing of the maée

.

5. GROUNDS FOR RELIEF WITH LEGAL PROVIGION:

1. For ﬁhat the action/inaction on the part of the

£

respondents in issuing the impugned arder of termination is

er se illegal and srbitrary and same is reguired to be set.
pe CHa ¥

v . Pl

aside snd guashed.
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8,2, For . that the .respondents have viglated ‘the

directions issued by the Hon'ble Tribunal in ité_uearlier
round of litigatidﬁ‘rélating to the age relaxation and as
such the consequentiél gction of_termihating the service of

~the applicant is contemptuous -in nature and as such same is

required to be éet aside and quashed.

G.30 For that the.respondents havg failed to take into

consideration the guidelines and the schemes . holding tﬁé_
field of reguiérisatién of the service of the adrhoc éhd
contractual employees and s such: approprmate dlrectlon need>
be 1ssued to the respondents to: regularlse the services .of
the applicant in term5'of the said schemes and guidelinegnj

\

4. qu*thaf the respondents have failed to_apprgciate

R

the éligibility. énd fequirement'af. the ser§ice of the
applicant and have ma;ed for replécing him by anothgr.athmc
employée_ .mhich7 ‘is  not 'permissible in  the .sépvite
jqrisprudénce ;gnd :%5 such the yoyé-of termination Gf‘ghis
service by i%a@}ﬁg-tﬁe impugned order i liable to bé set
- aide and quashe&{ |
\
5.5. ﬁor; that in’ any Qzem of the matter _the' impugﬁéd-f'

action of the rFspondents is not %uqta1nable in the eye .of

law and liable tﬂ be,set.aszde‘and guashed.

. \
The appltcant craves leave- of this ‘HDn'blg

Tribunal to advance maie grounda both legal and factual at

the time of hearzng of’ th1s CR5e.

S
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6.DETAILS OF REMEDIES EXHAUST@D:

"That the applfcant‘declarés that he has exhausted
all the remedies available to them and. there is 1o

alternative rémedy available to him.

7. MATTERS NOT PREVIOUSLY FILED OR PENDING _IN __ANY OTHER

COURT :

The applicant further declares that he has not

filed previously any application, writ  petition or suit

regarding the grievances in respect of which this

application is made before any 'other court or any ather
. ! . - ‘

Bench of the. Tribunal or any other authority nor any such

N

application , writ petitioﬁ or suit is pending before any of

them.

8. RELIEF SOUGHT FOR:

-

, Under the facts and circumstances stated above,
the applicant most reépectfullx prayed that the instant
application- be admitted, records be called for and afteg
hearing the parties on the Eauée ar causes that may be‘shmmﬁ
and on perusal of records, be grant the following PEliEfS to

"the applicant :-

8.1. To set aside and quash‘the impugned order of
termination dated 27.9.26847, allowing him to continue in is

~

service as Jr. Field Assistant.

S B.2. Ta direct the respondents to the consider the

13
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case of the apblicant against the vacant poste of Technical
Assistant or éﬁy other post of like nature, by providing the
relaxation of the upper age limit and to take note of his
previous service and exﬁerience by treating him to be a
departmental candidate, and to allow him to continue in  bis

present service till such consideration is made.

.« B8.3. Ta consider the case of the applicant for
regularisation of his service in terms of the guidelines and
schemes and to provi&e his all the related service benefits

a8 a consequence of such regularisation.
:8.4. Cost of the application.

8.%. Any other relief/reliefs to which +the applicant is

entitled to under the facts and circumstances of the case.

9. INTERIM ORDER PRAYED FOR:

Pending disposal of the application the applicant prays
for an interim order directing the respondent to allow the
applicant to continue in the post of Jr. Field Assistant by

suspending the effect and operation of the impugned ordet

dated 27.9.2a47.

-

\iﬁu ----- ® AR RN NN NN R AR N WK KNS E D E A WS R W ST RN N NED SN = w W anrE

11. PARTICUILARS OF THE I.P.(Q.:

1. I.P.0. No. : AU blu2on

2. Date : {o.{0.0F
3. Payable at : Guwahati.

12, LIST OF ENCLOSURES:

A stated in the Index14
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VERIFICATION

I, Sanjay Fumar Tripathi, aged about 32 vears, son

of  Manharan  Tripathi, serving as Juniuf Field Rssistant,
ICAR Resrch Complex for MJE.H. Region, Arunachal Prédaﬁh
Centre, Rasar~ 791181, District: West Biang, do herehy
solemnly affirm and verify that the statements made in
paragraphs . Ak, a1, 0k Y3, b 18

e s s umnan are
trwe g my krnowledge and those macde in
paragraphs 4h43, w08 e b4, w0 veaswses  BPE
slen matter of records and the rest are my humble submission
hefore the Hon'hle Tribunzl. I have not wsuppresaed  any
material famﬁﬁ‘mf the case.

I am the applicant in the instant applicstion  and
2 such well convergen® with the facte ard circumstances of
the case and zlso mmmpeteﬁt to sign the verification.

Argd T owmign on this the Verification on  this

thie M Moy of Othber ws mpgy

. gm,\&‘ma W_T”V%

Bigriature.

P
it
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INDIAN COUNCIL OF AGR!CULTURAL-_RESEARCH
'ICAR RESEARCH COMPLEX FOR N.E.H. REGION

. ARUNACHAL PRADESH CENTRE, BASAR -791101 = |
Applications In plain paper are Inviled for the followrng unreserved posts of Skmed Fleld |-

3,

L
i)

Assistants to be ‘filled purely on contractual basis under drfferent prOJects Co
Sl. Name of Posts K No. ' | Emolumonts ri;EseentlaIqualifrcatlon‘?,r
No| 3 | ofPosts | - (fIxod) AR A
1.} Jr Field Assistants | 4 * |- 'Rs.3500/- “i'| 'B.Scin Agriculture or
B SR rpermonth ‘Horticulture or Forestry-
o o 5 or any other allied subjects,
2. | SroField Assistants <| 2 . |© Rs'.'.SOOO/‘-‘f{.'{ 'M.Sc: in Agril Entomology
‘ R N permdnth;,-;;‘-'.;_: .or Plant Pathology orAgrrI"'
Termg and Conditions: L :.‘ ‘,)r!,' f;; o
1. Age limits - betwecn 18 10 40 years S
2.‘ * Last dale of applrcatlon 30 days from the date of appearance of the adverllsements ln
. the columns of newspaper. =~ =~ '
3. The Competent Authority reserves the rlght to frtt or not to the post HJ‘
# be final and binding in all aspects LIRS L
14, NoTA/DAwIl be pald ta the candldate in case Invltod for Intervlew r tH
5. - The appointment will be purely contractual baS|s and the rncumbent shall not have g
. any claim for his regular appointment. - ST
6. Application wrth complete Biodata pasted wrth self attested passport size repentr

photograph of the candidates on appropriale and space enclosed with altested cop

! ies of certificates/ mark sheets/ qualification : should reach on or before the due date In-
and el avelope to the followrng addrees : .

Joint Director, ' | C g
- ICAR Rescarch Complex for NEH Rogion, | Y
AP, Cantro, Basar - 791 1()1 l\run.lchal P '

. . [, g o S 4 e s i o Y

Attastac t;

"

ddvocare
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N S/o Manharan Tripathi / .

Lo B
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\\ INDIAN C ()UI\( Sl ()l' AGRICULLTURAL I{I'SI'AR( i1
* ICAR RES] )\R( H COMPLEX FOR N.I, H. REGION"™
\I{U\/\( III\I l'l{/\l)l'\li( l'NlRl" Ii/\%/\l( 791 101

‘e

NOARADAI2005-06/ l)ulcd’ l&iisiu‘ the 11" November, 2005

To, .
Shei Sanjay Kamar Tripathi
- Vill = Patraon :
PO, - Fatehpur l«llcRdl()l ;
Dist — Mau’ ‘
Pin~221 603
(LL.P)

With uluunu 0 our /\dvcrl‘isunem The Arunachal Times, Salu:day, Aug,usl 13

2005 on the basis of suuuung, youl ]mvc been sclected for the post of Jr Field /\wsldnl on

contractual basis at ICAR Wl{cs‘curch (,()mplc,x for NEH Region, Arunachal Pradesh Cc,nlm"; :

Basar: I the post is .uupmhlu on the terms and conditions anll()nul in the .ulvullscmcnl G

you should report for duty 10 the Joint Director, 1C AR, /\ L e LIHIL. Hu\m within’ 1‘3 dnys llulll

the date of issue of this order,

(l)l 1.C. Dey
J

()lr!{)hl Rt 1’“"‘?;
ICHR, Res C omp/ox
; 7 ‘ AP Centre, Basar -

BT

'%[ymn Cﬂ
(’
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ANNEXURE-A/ ™ “

{CAR RISEARCH COMPLEX FOR N HREGION - i

Conputer
Operation.

GENERAL INS'IRLIZ"I‘IONS‘

UMROI ROAD, UNLLAM-793103, MEGHALAYA
Adv. No. RCRKVK/2006/2 Dated Uinian the 2¢
September, 2006 .
Application sre invited fromIndian Citizens for the following posts in Krishi
Vigyan Kandras undar the Institutc:-
|| Tmining Assictant (73) Re 4500 [ No———F Qualification required ] ,J
I25-7000- ' the following Vacancy | Dssertial Desirgble
discipines as per place of posting &
reservations ndicated:-
a Plant Protoction-Wokha, ET) 1 Bachclor Degrec i
b.  Agricultura] Extension/Social | 2 Agriculture
v Scit‘:me-RLthi,gS! ), Ranmul: _
<. Animal Science-Turg _' 1 Dachelor Degres mn
Vety Science .
d. Home Sciawe-Woldm.(ST) and | 2 Bachelor Depree 'in Master Degreq |
ul ‘ [ Home Sc, in the relevant
e Agrnl bngg /Sojl & Water [ 1 Bachelor Degree m subject.
Conservation Exginm*ingRi—Bhoi. Agril Fngg
ST _
| £ Fam Mmagam—'l‘mm:glong, 4 Bac_helor Degree n |
Wokha Clurachandpur and Agriculture,
Birchandramam; (ODBC) Torticulture or Agro
‘ F . -
11 (one is reserved for PH}hmi-yg-Handicapped)
Total . ' ‘
2. " Driver-cum-Mechanic (I41) Rs |8 () Matriculation” Five yearg
3200 -85-4900/- Twwo Each for : from Recognized ‘©perience in
Tamenglong Clurachandpur Chandel Board driving liglt or
and Wokisa., ' ~ | () Possession of g heavy vehicles . o
Reservations - Tamenglong. (one valid ad [ and ability to| . I
for Ex-Sarvicoman) Churachandpur appropriatc Driving | repair -minor o
(One for OBC) - license for | faults n| .
B heavy/medium vehicles. _ P |
. | _| vehicles, ' i
3 U Stenographer cum Conputer | 4 ® Higher ;
Operatator. Rs. 4000-100-6000y. Secondary  from handling : o
One eaxch for Tamenglong (ST, recognized Bowrd. | Conputer e
Churachmdpur Chandel and Wokha (i) Possession of mainly in MS o
SD : Certificate of | Office. : f | i
Stenogrphy  and X

V1 Age limit as on date of closing for T-3&TI grade posts bearing scale of pay of
Rs.4500-125-7000% and Rs.3200-85-490(y. respectively is 30 years (Mexirum) and for the

Attssted S o

4dvocate |



= Only interview will be held for all the posts #SINo Land2 B »
3, For tho post of Staogrpheny slenography Epeod test as per prescribed syllabus will |
" beheld follov{)ed by mterview, | -
For the post. of Driver oum Mecharic (T-D), practical skilled test will afgo beheld.
~ "Screened candidates shall be called for nterview, | o
6 ' Thelrstitute will have the right to fix critieria for screening the applications.
7 Nowpperage limit will be applicable for serving ICAR errployees, o
YAl posts carry wsual alloWﬁmes. Selected candidates wil] be under “DEFINED ‘.
~ OONTRABUTORY PENSION SCHEME" & per Certral Govemment Rules .
nmlali:s-nuimdig #pplcable in ICAR from ume o lime, The posls are nop. . i
govarmmenl, o - -
8" ‘Umxplcfyed SC/ST/PH candidates called for iutavicw/Skjll teét/Stawgmpher Test - L.
for screening wijl be paid traveling  expenses equivalent to second class / a
raiiwu_y fare ag ?a'mstn'ctimi applicable, o o

@wox

applications but should be brought at the time of mnterview, Attested"qopics of
catificatc rogardmg age, olucational qualifications, eXpariaices and caste o N
should, however, b submittod along with the applications, |
10 Apss port size photogriphs should be affixed on top of the applications.
111.. When called for ;intcrview/skilled test, the candxdatwmll haﬁe'to-q)p'eur bd"org a
" Selection Connmtee, place and dates) to be notified in duecourse, | ;
12, Application received Iate and inconplete form wi| not be comsidered No ' !l

214, | The last. date for reccmt of the application is 5& Qctoba‘, 2006. .
15,  Cendidates Pplying for two or more posts will have to submit application separately
’ for each posts and EI_mve: to Eupers:crﬂve the mveiope “ spplication for the post of
—_ “ addressed ta the Director, TCAR Research Complex; for NEH
Region, Unrroi Road, Utniam- 793103, Meghalaya | |
16, State-wise location of the Krishi ngym Kendms and other dutails are also uvmlﬂbk:
in the institure wd;-sm,www:cmldt emetin

1



o _- Christian Era s recorded intheMatriculation School lcaving catificate.) 10) Agn as on ]

N
H

attcsted copies of relevant cemﬁcate and mark sheet). 12) Enployment Exchange Rngn i

APPLICATION FORMAL
’ )i“’, i:r ., L

1) Advetisenat No. 2) Post spplied for 3) Name in full (block q '"4)
Father/Husband’s Name 5) Full Address () Address for corespondence (wnth pin ::3 Q)
Penmanent Address (with pin code) 6) Nationalty 7) Marital status (single or marruﬁ 8.
' Whether belonging to SC/ST/OBC/Ex-Servicamay/Physically Hindicapped (Attested copies
of such certificate from the competert authority should be enclosed) 9) Date of Birth) (i

& dule widh sllesied copy 13) Details of experience 14) List of documents sitached. -/ '\

§

i

o . . 1‘
Declm*at.uou — ' o t bpaty

I do hereby doclare that all statanents made in the application are truq conp!et,e q#ld

- correct o the best of my knowledge and belief. In the event of any information bcmg found

false or incorrect my candidature/application may be cancclled thhout any notice. Slgﬂ#xc

of the candidatc (unsignod apphcatlon shall be rqor.lod} ' !
| S¥Diretor |
, | g
- MemoNo. RC RIKVK/2006/ - Dated Umiam the 2 §
Septarber : v !S\
Copy forwarded to:- |

1. Secretary, Agriculture Scientists Recruitment Board, Krishi Anusandhan Bha?*an,
Dr. KS. KnsfmmMmg,PmaNchlhr—llOOlZ ’

" whaethe KVI\S are Locatcd

Sd/ Nllegible 2/9/05 o
(S.R Baruah) \
Asstt. Admmzqtmtrve Officer (RP

AL e I
oL L s P S
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ANNEXURE —

@oNTREL  ADMIN TorRATIVE  TRIW AL
CUWARATT DENCH:
wa b By gl
L,oerkginoak “'\',".l\'»‘\.:{.u;‘n'f. ARETR T L= T — A _/Q';I
“, Mlsa .cLulon M, 4
3, x"ton'l;r.:'\'np't Petition NU. / \
4. Aaview .‘-\m'.)licm'.u_on NO. -/
applacant(S) S. A "ﬁ’POJr\r\A g Unio_g___qf India & s
';‘s.dr.;é-(‘: ate f or ithe Avglicant(s) P. t \.,{ @ow\ _
.« | 3T Ls}ﬁé_%d'e/ﬂwﬁ%
“.-"*_.‘t'l_vo.c:-.rt\r for '\;hz_:,Rospgru"lah’r.,(s}
— ,-,."“' - R P S
I\;OLL"‘,,‘JF the Reglstey g _ Natc l E—if_l "Y‘“h:——"l'ibunnl
WM.-W_;L SRR { |
" 1 08.01.2007 "hp applicant is. presently sarving as
o Junjor Field Assistant in the Indian
' P { Council of Agricultural Research, ICAR
: | QRasearch Complex, for E.H. Region,
Arunaohal Pradesh Centre, Basar. On
. ‘ contractual basis. The applicant joined the
'l (post on 13.12.2005 and by now he has
completed more than one yéax of service on

lthe basis. The respondmt No.3 issued an

{advertisement dated 9.9.2006 (Annexure '

AI 3) inviting applications for yarious posts

mcludmg the posts of Training Assistant

(1-3) i the “disciplines of Ag:icultural
Jixtension and Farm ‘Managemaent. In
& esponsa to the advertisement dated

applications for the post of Agricultural
Contd/ -

[

&

2.9.2006, the applicant submitted separéte :

Al
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Contd
08.01.2007

Ny — o o

'A"‘

W
R

Extensionf Social Science and also Farm
Managonod.- Tamonglong Wokha

Churachandpur and Birchandramanu. As

- pert’ the genaral instructions  the upper

agoe Hmit on tha last date of withminkion of
application i.e. 5 10.2006 was 30 years
(maxiiaum) for the said post and it is also
made clear that only 'mtm'vimv will be held
for all the posts at 8l No 1 and 2. It was
also provided that the uppm age Hmit. w111
not  be apphcﬂble for serving ICAR
umployeus ’Hm guwance ot tie apphcant
is thuat the call Jetters ior - Linterview ware
jasund m the last Wf-ek of December, 2006
and the intarview is acheduled to be held
on . 17.1.2007 but no call letter has been

jasued to the apphcant probably on

_ account ofhis being over ‘aged.

I have heard Mr. P XK. Tiwari learned
munsal for the apphcanf None appems
for - the respondents. Mr. G. Baishya,
Jearned Sr. C.G S.C. has submitted that
the respondenty is to engage ICAR counsel
individually and notice would ‘have to be
piven to the ICAR. The counsel for the
applicant has submitted that the applicant
in Nerving in the umutullomim jast more
thal oue ysar o ud Junior Ield Aaummnt.
The applicant was 30: yedrs 1 month 20
days old and he has tp be tleated as a
serving ICAR empluym and he is ﬁnbfjed
t‘n- be given the benetit of age 1e1axat.mn
meant for sarving ICAR awployeses. '

Considering the -entire facts snd
circumstances Cuu_rt. directs that notice
‘may beissu ed to the respondents. To meet
‘thye ends of justice 1 direct the 1‘951)011dent3
1.(1) allow the applicant to pm'ticipﬂt.csrin_ the

«election and appear in the interview



!
seheduled to be held on 17.1.2007 or on ‘ ‘
any deterred’ date for the posts he has |
applied for and consider him for the 1 '
selegtion if he is otherwise found fit. It is o - ‘
3 turther directed that his  selection, if any K [
N . . ' v};‘_“
. shall be subject to the out come of this : :
O.A. : ‘ » ;
. , - Copy of the order shall be given to - |
Pl tha counsel lor the applicant. . |
Puat the mater on 7.2.2007, |
s e e T T bd/VICE CHF\IRNAN ) . i
= |
| ‘
L ﬁ : B
A <3 . s 9’ _(.'..-.?;-"""? ?/
. > T jeation - 2 dv
\"\GU‘N P‘-’l‘?‘:;"/{ - Opte of Apphc'\“ T ol t ”?‘...-]-"“" &
. e et . frme o \\J‘“' Boreny quoreaty y 9" /.‘““zd’l) 7’
. Lte ob vl bt Ry ‘ ’ . G
ea o L U vy é ‘ o ' P
il el y :
(,;La' { ‘ ,ﬂ”/ ’
: , g N 0] ,
; gection ! Pt U di) i ‘
eotiw . .
: : : . i Bcnch
i C. A T. L""'Y'd!mu ‘ i
. Guwahali”- : L
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R — - | ANNEXURE

L INDIAN COUNCIL OF Acmcum URAL RESEARCH

ICAR Research Complex for NEII Region, Arunachsl 'radesh Centre
Basar, West Siang Dist — 791 101, Arunnchal Pradesh

g rhd
16AN
No: AR/TDY33/ 200708/ L &1 - Dedod Basar 27* September, 2007
ORDER
Shri Sanjsy Kumar Tripathy. Jr. Ficld Assistant. ICAR-RC-NER chmn Arunachul
Pradesh Centre, Basar who was recruited purely on contractual basis is hereby informed
that his contractuel service under the centre stands terminated on 31.10.2007(A. N).
R e (/
>
* (R Biagavati)
¢ Joint Directot

Ghn Sanjay Ka Lripathy

5/0 Manhasan Tripathi
vill: Patrson, P.O : Fatehpur Tal Ratoi

Dist: Mau (1U1.P) ‘
Present Address: 1€ AR A P.Centre.Basar

-----

lhc Admlmstr‘llnc‘ Officer, l(_AR RC-NEIT Region, Umium
Coe e HOAY RO NE H l((uum 1!minm

o “"““". Whoer, A P Cenre |, P, Mo s regacsted th casure realization
i ml h. \||\\l weling dues i€ any fmom the salury for the lust month

m%:.

ddvecaie
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